
State vs. Afroj Khan 
FIR No. 359/20 
PS Gandhi Nagar 

14.06.2021 
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An application is taken up through Cisco Webex. 

Present : Ld. APP for the State through VG. 

Ld. Ashok Kumar, Id. Counsel for applicant/ accused. 

An application has been moved by the accused/applicant for 
the release of Jamatalashi articles. 

I have perused the application and reply filed by the I0/ASI 

Subhash Chand. In reply, it is stated by the 10, he has no objection if the 

jamatalashi articles be released to applicant/ accused. 

For the facts stated in the application, the application is 

allowed. Jamatalashi articles be returned to the applicant/rightful owner, as 
per personal search memo/fard. 

Application disposed off according . Copy of the order be given 
dasti to the applicant. 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/14.06.2021 



State vs. Ashish 
FIR No. 287/21 
PS Mayur vihar 

14.06.2021 

An application is taken up through Cisco Webex. 

Present: Ld. APP for the State through VC. 

Ld. Ashok Kumar, Id. Counsel for applicant I accused. 

This is an application seeking release of the accused on PB and 

in alternative the counsel for applicant / accused has sought the reduction of 

the bail amount. 

Heard. File perused. 

The accused was released on bail vide order dated. 21.5.2021 

with the condition that he has to furnish PB Rs. 15000 alongwith two sureties of 

like amount. 

Today it is submitted by Id. Counsel for the accused that accused 

comes from very poor strata of the society and that due to financial constraints 

of the family members of the accused are not able to furnish surety. 

In view of the submissions of Id. Counsel for accused the BB 

amount is reduced from Rs. 15000 to Rs. 10,000/- with two sureties of like 

amount. Application stands disposed off. 

Copy of this order be given dasti. 

(ANSH L MEHTA) 
MM (East)/KKD/Delhi/14.06.2021 



STATE Vs. Vijay Prasad @ Chilpi 
FIR No. 308/21 
PS Mayur Vihar 
U/s. 25 Arms Act 

14.06.2021 

Present: Ld. APP for the State. 

Sh. SK Singh, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 
Vijay Prasad @ Chilpi is moved by his Counsel. 

Reply filed by the 10. It is stated by the 10 that accused has already 
been expired in Safdarjung hospital on 08.06.2021. 

In view of the submissions, the present application is dismissed 
being infructuous. 

Copy of the order be given dasti on request. 

Application is disposed off according! 

(ANSHUL EHTA) 
MM (East)/KKD/Delhi/14.06.2021 


